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Dinesh Chandrg Bahati ee Applicant
Vs

1. The Director,

SeV.P,Nationgl Fdlices Academy,
hivaramp ally,

Hy derab ad - 5gp 252,

2. PAY & ACCOUN'TS OFFICER,
0.C.P.u,, Ministry of
Home Affairs, Block No.9,
Sth Floor, C.G.0,

Lodhi Complex, :
New Delhi - 119 003, .+ Responents, !

Counsel for the Applicant : Mr. S5.Ramakrishna Raop

Counsel for the Reapondents: Mr. N.R.Devaraj,Sr.CGSC.
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1 Aas PER HON'BLE JUSTICE SHRI V. NEELADREI RAO
: . VICE-CHATIRMAN |
L
| JUDGEMENT

Heard both the counsels.

| ‘
2. Qhe applicant in the 0A filed this |RA.
1 3. The OA was disposed of by order daéed
L 1Q-7-94 and the operative portion is
as under:- t

| ‘ |
"In the result the 0.A is ordered as

follows:L k

\ |

(a) 1The respondents have to pay the pén51on
and DCRG on pro;rata basis 2s per &ules
land it does not carry interest if it is
paid by 30-9«94, failing which thé same
carries interest at 12% p.a. fromi
& 10-1994 and |

L
(b) The interest on provident fund amount of
the applicant till 12-5-1992 has to be
paid as per the rates applicable £8r +tha

period, if interest for the perlodiclalmed
was not paid..
L

The time for compliance is upto 30-9.54.
Nolco s". |

4, ‘ We\have referred to the reason for n%t

allowing interest in para 6 of the said ordéL.
| o
We have observed therein that as a doubt has

|
arisen as to whether 0.M. dated 31-1-86 is |

aopllcable&in regard to the case of the ahpl?cant
or not, the delay cannot be held to be on thg
@
ground of administrative lapses and hence |

|

interest is not payable. :

|

L
5. Buttthe applicant referred to the corﬁes-

pondence be%ween rl & R2 in this RA and on tﬁat

pasis the learned counsel for the applicant Qrged

|

that that c0rrespondence does not disclose that
either R1 o; R2 entertained a douht whether OLM.
referred to above is appllcabie or not and the

only doubt that was entertained is as to whether

it is R1 or R2 who has to £i1l up the Format

g




1. The Director, S.V.P.Nagtional Police Academy,

I
# 5 ‘

and it is only during the course of the g

ments it was stated that OM dated 31-8-86
i
is not applicable,

6. |While adverting to the arguments

T
sides in the OA we observed that the ques

rgu-

jf both

tion

involved is not one of administrative lapses.

|

Hence we feel that there is no error apparent on

the face of the record when interest was not

ordered.

7. |Accordingly this RA is»ﬁ&é%issed.

No costs.\

| ‘
q;*—v-f)<~1_?,§g' k¢¢bdurv AR
" {(A.B. GORTH]) |

(V. NEELADRI RAQ) }
Member |(Admn.) - Vlce-chalrman :

Dated 1st September, 1994}
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K 2. The Pay and Accounts Cfficer,

l

D.C.,P.W. Ministry of Home 'Afaris,

Block No.9, 5th Floor, C.G.0., Lodhi Complex, New Delhi-3,

copy to Mr.S.Ramakrishna Rao, Advocate, CAT.Hyd.

copy to Mr.N.,R.,Devraj, Sr.CGSC.CAT.Hyd.
copy to Library, ChT-Hyd.
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IN THL CL iTRAL ADTIMISTRATIVE '.[‘RI_BUN!‘k.r b

HYLERZBAL BEWCH AT HYLERAB"D

Ti’E HOW'BLL ME,JUSTICE V.JEELLDRI R.’\.E

V1CE~-CHALRMAN

. AND

R "(mif“‘ Mas,

THEE EOW'3LE AR, ReRARCATSSE— M( .

DATEL. \ - O{ AR ,

ORDER/JHUBSMENT— _ -

IJA i

M.A.No./R.8/C.aNo. L [o\ t.‘
in-
0.a.No. 1< )(%ﬂs,

(T.A.No, (W.P.NO

Admitted and Interim directions
Issuad. v

Aliowe
‘Disposell of with directions.
_bismissed

Dismissedy as withdrawn
Lismissed for Default,
Orderr d/He jected '
po order as to costs.

. ’ d
Largl Administrative Triben
b DESPAT cH

SSEPIGRL
1 3SE w2
FYDERABAD pENCH.

<o






